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(®)

(@)

gferd gegrerd, Ret (8. 1), & 9a= uReR d Reyd gferd a1 ®el &l 59 W
R AETES gfert FRiEeT w& & w9 enfud fdar S §

gford TaTerd, RMan, § Red Saa gfow FRIFT &er &1 99, 1 e
SU—Rietd | e @I Uk @1 T B, BHEE Ue¥ g AR b [y “vaTiafEd
gfer ISR & wd # AMFase B Se |

TR% gferd R7el # gferd sl @& drifad @& wa= uReR H Rerd gferd o
BE DI T TR R AMFTEE glerd 30T e & wu H Riud fhar S 2 |

S gferd =T wel &1 JENI, S gferd Su FRletd 4 e @l ufdd @1 AT gl
T TR R "UIWiRd Yo SUeRl” & ®U H AMFae [Har SeT |

. TAD gfort AT gResd Aere Su—Riere gferd ol Wk W UeIfEd gferd

AFBR" & wU H AEAET BT ST don 98 PRUIR &fkhdl & 9™ Td Ud,
Ry &1 faRrea, R &1 upfa don O Ay &1 gard garmesil & &fdia
gfth &I FRUAR far a7 8, @ Aael qaT SIReTT &R & folg SoRerl g |
T8 SHGRI YRS Gferd o H e off Afq @4, R feforea wregw 1 affafera
2, U ®U 9 UeRid & Sl |

SaI SR Jdd gfess ol & uarifed gfesd feer) gRi gfdfes f7en wR &
dEffde gferd FRIF0 de & uamwied giorsd Siterl &l Uftd &1 Sl Jor a8l o gfers
, Rrren Rod o9 &R & Amffde gford R @& & yariwied gfesd SIEerl &l

TR
WA & S, S 9 gferd 3ol @ § S SMaN & STRET IR USeH &

IIRER BN | I8 JAERIE oz (§—Toie) RAMae Ueel § S9d UHRM & dRRd H g

BT |

ST ET,

HHAY FAR U,
JfaRed gz |fd (T8) |

[Authoritative English Text of this Department’s Notification No. Home-C (A) 3-16/2023, dated
16-02-2026 as required under Clause (3) of Article 348 of the Constitution of India].

No.

HOME DEPARTMENT
NOTIFICATION

Shimla-2, the 16th February, 2026

HOME-C (A) 3-16/2023.—In exercise of the powers conferred by Section 37 of the

Bharatiya Nagarik Suraksha Sanhita, 2023 (Act 46 of 2023), the Governor Himachal Pradesh, is
pleased to order the following:—
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(a)

(b)

(©)

(d)

(e)

The Police Control Room situated in the building premises of Police Headquarters,
Shimla (H.P.) is hereby established as the Designated Police Control Room at the State
level.

The In-charge of the said Police Control Room at Police Headquarters, Shimla, not
below the rank of Sub-Inspector of Police, shall be designated as the "Designated
Police Officer" for the State Government of Himachal Pradesh.

The Police Control Room situated in the building premises of the office of
Superintendent of Police of each Police District is hereby established as the Designated
Police Control Room at the District level.

The In-charge of the said Police Control Room, not below the rank of Sub-Inspector of
Police, shall be designated as the "Designated Police Officer" for the District level.

The senior-most Assistant Sub-Inspector of Police of every Police Station shall be
designated as the "Designated Police Officer" at the Police Station level and shall be
responsible for maintaining information relating to the names and addresses of arrested
persons, particulars of arrest, nature of offence and relevant sections of law under
which the person has been arrested, which shall be prominently displayed in any
manner including through digital mode in every Police Station.

The said information shall be forwarded on a daily basis by the Designated Police Officer
of each Police Station to the Designated Police Officer of the District Level Police Control Room,
and further to the Designated Police Officer at the State Level Police Control Room at Police
Headquarters, Shimla, who shall be responsible for maintaining and displaying the aforesaid
information at the State Police Control Room. This notification shall come into force with effect
from date of their publication in the Rajpatra (e-Gazette) Himachal Pradesh.

By order,

KAMLESH KUMAR PANT, 1AS
Additional Chief Secretary Home.

& foT

IHAT—2, 23 SIIaNI, 2026

HE&T : [ (T) 3—16 /2023 (299 U & R[IUTS, WRAR ARTRS GRe e,
2023 (2023 BT ARAFTIH F=TH 46) B URT 48 B IU—HRT (3) ERT UG AfdAAT BT YIRT B
gy f=foaa e a9ma 8-

1.

Jfera M iR UR™I——(1) 39 fml &1 dfea 9 fRuar feu v afaa @

AT R, 2025 |

@)

Tg A INE (5— Toie), fRHMEe Ueer | 9 Uhed & aRRg | udd B |
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2. gRYNIY—(1) 39 99l § 59 d& & e & sr=erm sruferd 7 81—

(@) "MREARY" A 39 T DI aRT 43 & e I GRATNT afdd 1 FREaNT g
&

(@) 98" |, IS Yo o § FREAR &1 g ﬁw@awwaﬁ?aﬂ'@ﬂ
forar a7 IPVRER FaR 26 Wésﬁ?gﬁgﬁﬂa@% (R=TeR) BRI g
W1ﬁzoomwﬁemaﬁﬁmwlsﬁw—m@amaﬁw&aﬁ
(T @ 3 TH) ERT UUM UG & AW IffH U8 W gSifehd fhar Smem
aﬁ?mﬁﬁﬁmwlmvﬁwmtﬁaﬂmmaﬁsﬁwﬁﬁ
Wi A2d AER = IRel (38 diRedel) (TH I ¥1) & Urd 51 far SIeT | 99
IR DI U1 B & oIy STRIY U AvsH Yfofd If&erT (T S U1 3l UH) &
AT ¥ gfersd Sefledds ([&aTed) @& drafed dl fhar e,

(1) ‘URT’ W, 37 R & SUEE FH AT Hel' TR MfANd 7 IR e SwanT
ARTAR T T Sfth &I GI1 Ua™ -4 & Aol @ o1y fhar S,

(&) gEr | A, @, TeRt ar i o= afhdl, N fRear fey v @t
ERT AT SQ A1 1A fHar SY, & GaT Sdh I &

(@) gEr @ ugfy W, goaciie g sl Aerge B, Aree |ifgar U (@ U
Afed), TATHTH, dSdisd BIF, SHA & AR Hifde Ugfd & A | 4 T8
39 fomt & Su—fm (@) § gor aRaa @ ifim 2

(@) dfedr A, IR ARE GReT |idT, 2025 AT 2 |

() 7 @it @ik TSl B, Wi g Frmi ¥y & feg URWINE T & @ a8 ol €, i
PR ¥ 9 & |

3. WfaT @ ORT 48 & ST AT IUEHA Fal o7 DI g9d gforw AR B
Fa——(1) 39 Afear & ofaia B 1 ARERT &= arelr gferd MfEaRT a1 dls 3= fw,
39 Wf2dT @ gRT 2 H IT-YURT (1) & s (1) H AFfdE R & 99d o ue[ &=+ &
forg amag 8|

(2) =9 dfedr & oiavia Bl ff ARENT S arell IS gford eI a1 Bls T
fth, TREIRI $I GAAT AT I8 W Sfel TREIR @R6 B Fog fBar a1 2, 9 [
AeR, fF QA O o &fth @, O IRTR @fts g1 9 v @ fore garar ar Aifha
e T, 81 Ul HRITT |

(3) PR &1 o, s qol fJavor afferd &1, 39 |iar @ ar/1 37 & @S ()
& 3T o U & IR AT Ylofd BRI/ gferd =01 der & W <1 SIree |

(4) FRUIR =fth @& ARUART @ o fod < 8§, 39 a2 & 999 H (& ufafe
gfers o H 1 S drell GRADT H, 59 Rl & WY Aol uey sl Surey ‘d H, 9
ol fOcfd @& &1 STE dor 9 dfFdr @ g 2 @ SU-aRT (1) @ @s (|) d fafFfd<
FRuary daeft e Fof Sre |



ST, feATeeT U<er, 02 HS, 2026 /12 J9IRY, 1948

1779

(5) gford SIfeRI, S9d gRT <1 Mg RRUAR! &1 o1 & Hadg ¥, 59 Giadl dI grRT 2
P IU-URT (2) & G (§) # fafafde e # ufafte Hm|

(6) gfera e 371 fel @ Iurdy “&' # germ fafed gof faRdifedt & waf |

SRR ge wfea (e)

ARTIR fy 70 Ffad &1 g

(mo 5o Ro %o /<0 30 Ho) NINEES
RIAId
gford T NI

A BT,
TRIEART / —
(@HeTel HAR Ud),

1g) |

SRIEESC

RTIR Aafdd &1 9™, IUAHE IR STd Jd—OdT &1 =19

AldTge 0 /@IS U9 HidTgel €0 / 307el ual

RTAR afdd &1 gda gar

RTIR afdd &1 =T gdr

90 0 R0 Ho 3R AT &I gRIY

RTART ST I

ARFAR &1 IRIg IR T9Y

RN & IR o W gioa fbar © SHal 9M, udl, g—Hd
s S 3R B FaR |

AT DI ggla FHI AR ARG

10.

RTAR fpu T fda O 9w

11.

12.

ARTAR BT RO /IR

U ARh BT AR AR B I aRd B & o170

R B Id I P foIq
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T U AT BTV IR b AR BT AT BRI AT U AT B
et fedy f Sfy & vevre o @ fFaiRd &= & forv |

g |0 AaRe & AWa & a2l 9 uRfug fed afth a1 saRd
B, TG o I AR da B v arfs SO |marery ar
gferd SISl & |HeT U T2F &I Udhc dR I Dbl 7 Sl
D |

T. | O9 do U Afdd Bl RRGAR A8l fhal SIIdl, <RI § S9d!
SuRerfer, Sta AT arverd 81, giad T8l o1 S Fabel |

e RTIR fdd & swer
1.
2,
YT BN B LR
gford ofTr
ANRY:

[Authoritative English Text of this Department Notification No. Home-C (A) 3-16/2023, dated:
23-01-2026 as required under Clause (3) of Article 348 of the Constitution of India].

HOME DEPARTMENT
(Section-C)
NOTIFICATION

Shimla-2, the 23rd January, 2026

No. HOME-C (A) 3-16/2023.—In exercise of the powers conferred by Sub-Section (3) of
Section 48 of the Bhartiya Nagarik Suraksha Sanhita, 2023 (Act No. 46 of 2023) the Governor of
Himachal Pradesh, is pleased to frame the following rules:

1. Short title and commencement.—(i) These rules may be called as "information of
Arrested persons Rules, 2025".

(i1)) They shall come into force from the date their publication in the Rajpatra (e-gazette),
Himachal Pradesh.

2. Definitions.—(I) In these rules, unless the context otherwise requires,—

(a) "Arrest" means the arrest of the person as defined under Section 43 of this Sanhita;
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(b)

(c)

(d)

(e)

®
2

"Book" means the Register No. 26 kept and maintained in every police station
regarding information of arrest and shall be issued by the office of Superintendent of
Police (Head Quarter) containing pages 1-200. It shall be page marked and shall be
attested by the Sub-Divisional Police Officers (SDPOs) at the opening page as well as
on the last page. As and when the register is completed the same shall be deposited
with the Moharrir Head Constable (MHC) against proper receipt. The request for
getting new register shall be made to the office of Superintendent of Police (Head
Quarter) through Sub-Divisional Police Officer (SDPO);

"Form" means the form as attached in Annexure "A" of these rules and shall be used
for the purpose of providing information of the arrested person.

"Information" means the intimation to the parents, friends, relatives or such other
persons as may be disclosed or nominated by the arrested person;

"Mode of information' means the information as defined in sub-section (b) of these
rules as given through electronic mode i.e. mobile phone, Social Media apps (including
WhatsApp), SMS, Landline Phone, g-mail as well as physical mode;

"Sanhita'" means the Bhartiya Nagarik Suraksha Sanhita, 2023.

The words and expressions used but not defined in these rules shall have the same

meaning as assigned to them.

3.

Duties of the police officer regarding giving information as provided under

section 48 of Sanhita.—

(1

2

3)

“)

)

(6)

The police officer or any other person making any arrest under this Sanhita is duty
bound to provide information regarding the offence committed as specified in clause
(c) of sub- section (1) of Section (2) of this Sanhita.

Every police officer or any other person making any arrest under this Sanhita shall give
the information regarding such arrest and place where the arrested person is being held
to any of his relatives, friends or such other persons as may be disclosed or nominated
by the arrested person for the purpose of giving such information.

The information of arrest including complete particulars shall also be given to the
Designated Police officer police control room as provided in clause (b) Section 37 of
the Sanhita.

An entry of the fact as to who has been informed of the arrest of such person shall be
made in a book to be kept in the police station in form i.e. Annexure "A" attached with
these rules without any delay and shall send the information regarding arrest as
specified under clause (d) of sub-section (1) of Section 2 of this Sanhita.

The police officer shall make an entry in the register as specified in clause (e) of sub-
section (1) of Section 2 regarding the information of arrest given by him.

The police officer shall fill the complete particulars as prescribed in Annexure "A" of
these rules.

By order ,

Sd/-

(KAMLESH KUMAR PANT, 1AS),
Addl. Chief Secretary Home.
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Annexure-“A”

FORM-A
Information of Arrested Person
Case F.I.R/D.D. No. Dated:
uU/S
P.S.
1. | Name with alias and Parentage of the
Arrestee.

2. Mobile No./WhatsApp Mobile No./Email
Address.

3. Present Address of the Arrestee.

4, Permanent Address of the Arrestee.

5. | No./D.D. No. and Section (5) of Law

6. Place of Arrest

7. Date & Time of arrest

8. Name, Address e-mail ID and Telephone
No. whomsoever the information of arrest is
given /conveyed.

9. Mode, Date and Time of Communication

10. | Relationship with the arrested person.

11. | Name, Rank and No. of the officer making
arrest.

12. | Reasons/ground of arrest

(@) | To prevent Accused person from
committing any further offence.

(b) | For proper investigation of the offence

(c) | To prevent the accused person from causing
the evidence of the offence to disappear or
tampering with such evidence in any
manner.
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(d) | To prevent such person from making any
inducement, threat or promise to any person
acquainted the facts of the case so as to
dissuade him from disclosing such facts to
the court or to the Police officer.

(e) | As unless such person is arrested, his
presence in the court whenever required
cannot be ensured.

Witnesses:
Signature of Arrestee
L.
2.
Signature of IO
PS
Dated:

e fom

frTe—2, 3 AT, 2026
AT - 34 () 3—4/2026.—RAME YR & ISPUTS, WRAT ANTRE R i,

2023 (2023 HT AT FEH 46) DI €RT 330 DI II—YURT (2) FRT UG AfGTAT BT TINT B
gy fr=forRaa e ama €, srerfa—

1. dfed 9 R URM—(1) 9 oAl &1 9 REEd Uy MR ydhRon H
SERITAS (IATORIE®) BT Gl vg U2 b1 [URafhues 9, 2026 2 |

(2) ¥E M WA (3— TToie), fRAMad Ueel H UM & IR 9§ Ugd i |

2. UoU & URBIRE,—(1) TRISe IR H Wwisd fhu S arel St &1 gl
fr=forRad gou 9 dIR &1 SIrgedl, srerfa—
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P . TXATIST BT TS W @ T3 | Yaid g | i erdigpa | fewfor (R

fraRoT 3k prFaTel (@ Wi | @ o amR | @ o et @
AN, afe a5 | (Wiad /s/diqgd /| e T 3 fafy qen | & 9 @ iy
g, formrd # Her ) ) YeThR AT @ T

g & e IR g4
TR 2T AT &)

I o

(T TR B dTel UeTHR AT IR & TAENR)

TSI EINT,

HHAY FAR U,
sifaRed g |faa (T8) |

[Authoritative English Text of this Department Notification No. Home-C (A) 3-4/2026, dated
03-03-2026 as required under clause (3) of Article 348 of the Constitution of India.]

HOME DEPARTMENT
NOTIFICATION
Shimla-2, the 3rd March, 2026
No. HOME-C (A) 3-4/2026 .—In exercise of the powers conferred by sub-section (2) of

Section 330 of the Bharatiya Nagarik Suraksha Sanhita, 2023 (Act No. 46 of 2023), the Governor,
Himachal Pradesh, is pleased to make the following rules, namely:—

1. Short title and commencement.—(1) These rules may be called the Himachal
Pradesh Prescription of Form for list of Documents (Criminal) Rules, 2026.

(2) They shall come into force with effect from the date of publication of notification in
the Rajpatra (e-Gazette), Himachal Pradesh.

2. Prescription of Form.—The list of documents to be filed in a Criminal Court shall be
prepared in the following form, namely:—

“FORM OF LIST OF DOCUMENTS"

In the court of District
Case No. of 20 under section Police Station
versus (Accused).
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List of documents produced on behalf of on 20
S1. | Description and | Action taken on the Exhibit Ifrejected | Remarks
No. date, if any, of Document mark (if (date of (indicating
the document | Admitted/Rejected | admitted) | returnand | whether it
signature | remains on
(enclosed envelop) of party or | record after
counsel) | decision of
the case
1.
2.
3.
4.
5.
6.
“Signature of party or counsel producing the list.”
By order,

UERERINI
SIESCHI

KAMLESH KUMAR PANT, 1AS
Addl. Chief Secretary Home.

BrcT—2, 3 A1, 2026

&A1 el () 3—4 /2026— A Y & I9FUTA, ARG ANRE GRem A,

2023 (2023 @7 IIATIH AP 46) B IRT 356 dI SULART (8) FRT o<l AfFTAT BT YIRT
gV SEINT R & fIog srguRafa # offa, fammoer a1 fofa & Hafd 8 & 09 Sgefia
Wa%waff e fIvg Fem <IRTe gRT Sad Afedl @1 aRT 84 & SU—oRT (1) &
3 BRIATEN 3T @I TS &, S Wfedl & ORI 356 & IS B TAGERT [IRR & &, I8

SATERLEAT JIGYF (S—7To1e), fRAre Uasl H UPeH & a3 Jdd siil |

ST EINT,

HHA FAR U,
sfaRad ge1 wf (7e) |
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[Authoritative English Text of this Department Notification No. Home-C (A) 3-4/2026, dated
03-03-2026 as required under clause (3) of Article 348 of the Constitution of India].

HOME DEPARTMENT
NOTIFICATION
Shimla-2, the 3rd March, 2026

No. HOME-C (A) 3-4/2026.—In exercise of the powers conferred by sub-section (8) of the
Section 356 of the Bharatiya Nagarik Suraksha Sanhita, 2023 (Act No. 46 of 2023), the Governor,
Himachal Pradesh, hereby extends the provisions of Section 356 of the said Sanhita, relating to
inquiry, trial or judgment in absentia, to a proclaimed offender against whom the competent Court
has initiated proceedings under sub-section (1) of Section 84 of the said Sanhita, with effect from
the date of publication of this notification in the Rajpatra (e-Gazette), Himachal Pradesh.

By order,

KAMLESH KUMAR PANT, IAS
Addl. Chief Secretary Home.

In the Court of Sub-Divisional Magistrate, Bhattiyat at Chowari,
District Chamba (H. P.)

In the matter of :

Amar Nath s/o Sh. Gandho Ram, r/o Village Hadda, P.O. Hobar, Tehsil Bhattiyat, District
Chamba (H. P.)

Versus
General Public

Proclamation for the delayed birth registration under Section 13(3) of the Registration of
Births and Deaths Act, 1969.

Whereas, an application of Shri Amar Nath s/o Sh. Gandho Ram, r/o Village Hadda, P.O.
Hobar, Tehsil Bhattiyat, District Chamba (H.P.) has been received in this office through Additional
registrar (Birth & Death)-cum-Medical Officer of Health Chamba, District Chamba HP for the
delayed registration of his birth in accordance with Section 13(3) of the Registration of Births and
Deaths Act, 1969.

Whereas, it has been stated in the application that Shri Amar Nath was born on 16-02-1975,
but the registration of his birth could not be done within the prescribed period as stipulated under
the Act and Rules made there under.

Now, therefore, in order to verify and confirm the accuracy of the information provided,
this proclamation is hereby issued for the general information of the public at large. Any person
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having any objection or relevant information with regard to the delayed registration of the afore
said birth is hereby called upon to submit the same in writing to the undersigned within 30 (thirty)
days from the date of issuance fo this notice.

In case no objection is received within the stipulated period, it shall be presumed that no
objection exists and the matter shall be proceeded with further in accordance with law.

Issued under my hand and seal on this 30th day of March, 2026.

Seal. Sd/-
Sub-Divisional Magistrate,
Bhattiyat, District Chamba (H.P.).

In the Court of Sub-Divisional Magistrate, Bhattiyat at Chowari,
District Chamba (H.P.)

In the matter of :

Savitri Devi d/o Sh. Mehar Singh, r/o Village Banet, P.O. Morthu, Tehsil Sihunta, Distt.
Chamba, H.P.

Versus

General Public

Proclamation for the delayed birth registration under Section 13(3) of the Registration of
Births and Deaths Act, 1969.

Whereas, an application of Savitri Devi d/o Sh. Mehar Singh, r/o Village Banet, P.O.
Morthu, Tehsil Sihunta, Distt. Chamba, H.P. has been received in this office through Additional
registrar (Birth & Death)-cum-Medical Officer of Health Chamba, District Chamba HP for the
delayed registration of her birth in accordance with Section 13(3) of the Registration of Births and
Deaths Act, 1969.

Whereas, it has been stated in the application that Savitri Devi was born on 07-05-1960, but
the registration of her birth could not be done within the prescribed period as stipulated under the
Act and Rules made there under.

Now, therefore, in order to verify and confirm the accuracy of the information provided,
this proclamation is hereby issued for the general information of the public at large. Any person
having any objection or relevant information with regard to the delayed registration of the afore
said birth is hereby called upon to submit the same in writing to the undersigned within 30(thirty)
days from the date of issuance fo this notice.

In case no objection is received within the stipulated period, it shall be presumed that no
objection exists and the matter shall be proceeded with further in accordance with law.
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Issued under my hand and seal on this 30th day of March, 2026.

Seal. Sd/-
Sub-Divisional Magistrate,
Bhattiyat, District Chamba (H.P.).

9 I BRIDRI TUSTEDRI, Iu—adgurd Jar, forar =,

fare gaw
It 50 © 01,/2026 0 T8O aTEIh SU—dET JENI /2026 / TRIG GRR : 30—03—2026
TIART YF 31 el IM, Md asel, U1 g1, [7etr aw(f2ovo) el |
T
3 ST ~ gfeard] |

g ——<oa SRTTd AT § A GO HR R YriA-—uF |

$IAEN /g2l gATal |

3ded IRART g3 =01 M, Md des], W geell, Su—dediia Jusl, e =w,
fedrae Uawr 1 Ueh Aded—ud g A gl Ue fhAr 2 fb A A @1 A SR #re, uRar
RRRER el H A1 S XM TS 8 Sl fdcTdel el g §o% & URw] NIoivd 3ol A8l g YcdiR
T FHS d Held AAGS H W fUdr &1 9M Rig g3 20 faq &1 &, Sifd T © |

3 urefl ®1 &AM B! WIPR HRd gU 9 S¥ASR/GYAl FATal g TRUN gRT 37H
ST B gid fear omar & & afe fad aafad & ueff & fOdr &1 M &1 S5 &1 aRT
Pl UBR BT Pl IOR UG YRSl 81 Al 98 FATIT g Jblerd 9 $eABR & BT Bl ffer
SR T A8 & HIaR U+ IoR Ud Yaviol U9 R 9ahd 2 | 918 a6l {5 &1 SoR
Td UARTST el AT S 9 Iad el & fdr &1 AW "8 99hse UcdR gd HAwS H Sliis
AR Y3 3 IART BT S8 g B S WM Y3 A1 ] a6 BT & AR YedRl UedR gl
FAHS P ARG B QY 6T |

g SIAER BAR BWIER T HAEY AaTeld W ATl faIdh 30—03—2026 DI RN §aTT |

e | FXATEIRT / —
PRIPBN] TUSTIETHNI,
Iu—dediel ga, f5rerr =rw (f2ovo) |

g QT WES GHIEdl g Soh, g ol frer g, (fRovo) |
fret o : 818632 /2026 Y Ul : 07—05—2026

si FRa R 43 99 YW, Fari Ta ’1e STHER 9elvl, dgdrd Ao, 5T g (fRodo)
TRt |
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T

JATH ST-d

fdwa——Section 37 of H.P. Land Revenue Act, 1954 RToId $aTol go%il)

s FRa Rig g3 wid XM, Faril 19 91 STheER 9ellvl, dedia dol, fSTar geo (fRovo)
T T ST H AR MdeI—9a U fhar 2 b STaT A oRd 31fAeiRg AgTe Je—1,
USaR g WAl H AIRd M ol @ Sl Teld ol 83l & SIdid 3 SWIAll H IFBT M
fRa R g0 2 Sfe 921 81 wrfl 9 =99 sfewan faar & 6 Aka ¥ @ Fra Rig 91 M
IS &1 7 | Ul Iora Sifielg UedR g AT & HIETd Ae—1 H S7UAT AW AIRd W B GOy
ARG M S FRd g <o RaMT Ared & | uefl T 9 sraTed | U o § b Swer A
TSl BRA D AHIET &I BT/ YSIR Bl fIRad Jaer IIRa o+ @l HuT o |

3d: 39 SYABR §RT FAHERY $I JAd fhar S © b afs fodr aafed o1 Saa el
BT M IGRG AMeRg USaR g AT & el JIe—1 H GOl dR dRT Pls Iolk / TaRISl 8l
I8 IATAd / GhTeAd- TRIG U™ 07—05—2026 PHI FIE 11.00 Fol BIOR BB 30T IR UL
PR FHar 2 | MUiRd emafy & uvarq #IS SoR 9 TR U 89 W U3 WaR fear
SIPR MG AWl YR g A0l & AIglel Je—1, URA—Ua WHR SIhR oRa Afelg
UCAR g WAl & ATl Je—1, desiial vt # Sad urefl &1 7 ARd IW 9% fRa RiE 59
B D 3T IIRT HR Ay ST |

31TST &1 13—04—2026 DI X BLXIER g HIBR JaTeld gIR1 SIRI §aTT |

AR | FAEIRT / —
AEIS AR fadra Siof,
1, 1T Foe], (fRovo) |

g QT WERS Gl g Son, g A1, e gegg (fRowo) |

fisTeT <o : 818633 /2026 Y Ul : 07—05—2026
37 Uel M 9F AR, Fardl Ta gReT, SIHER Iole}l, dedrd dol, e deel (fRodo)
C et |
Chik|
3 STt

fadwa——Section 37 of H.P. Land Revenue Act, 1954 RTSId $aTol GOl

$i Vel YW g3 91, FaRi 79 9ReT, STheER aoliex], dedid da, R7er foq (Bovo) =
9 EId H e JMded—ud U A B SHHT AW qoRd Sifel HiETd UeR
UCaR g IR A Tel qol © Sl Tl GOl 83l © SIdid 31 SXATGll H IABI A9 U] M
ol ' e wer 2| ureft 7 @ sfewar & 2 fF Uel 9 Uel YW T M SEa & 2| uneff
RIGE 9ol UedR g IR & ARl IR H IAUAT 19 Yol & oy Tef I U] IM ol
PRAET ATET © | il 7 9 SfeTeld ¥ WA @l § b IHBT AM T bR b e e
BN/ UedR] Bl fIRaa Jraer uIRd &R dT BT BN |
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3d: 39 3¥AER §RT WIAM™RY HI Grod fhar Srar & 6 af fodlt =fda a1 Saa it
BT M (oG AR ISaR g AWIR & HIETe VIR H GO PR GRT Plg IR /YRSl & dl
IE AT / dbler dRI URll 07—05—2026 P a8 11.00 Foi BIOR BIBR YU IR U
PR Ahal 2| MUiRd mafy & uvarq #I1g SOR 9 TR U | 8 W URiH-uF War fear
STHR [T AMeRg USaR gl IR & ARl IR, Tediidl dwo1 H Iad il &1 919 Tef b
Tel XM Gof BT B3I IR fhy e |

31TST &I 13—04—2026 DI ¥ BRIER g HIBR JaTeld GIRT NI §aTT |

ATER | IR / —
ERIS aHTRdl fadrg sioft,
A1, 1T Fool, (fRovo) |

g QT WES Gl g Son, g dol, frer g (fRowo) |

fa<TeT <o : 818634 /2026 T U9 07—05—2026
5 o g g3 uRer s, Faril 7 axiss), <o qamr, dedire 9, [ |ee (Roo)
greff |
CRIk
JTH ST

fdwa——Section 37 of H.P. Land Revenue Act, 1954 RToId $aTol goil)

s gd (g g3 U1 A, FEari Ta SRAgs], $io /elvl, dedia d, T deel (fBovo)
9 39 JeTAd # ST AdeT—ud U fBA1 b BT A IoRd AfeRg Aisrd Xar
UCaR g Xl W g T qol 83N © Sl TeId &6l gl © Sidih 31 XSl H IFbT 49 &4
Rig g1 &, Sife wel &1 ueff 9 = sfewar faar & & o o< 9 g9 Ris <1 99 S9a &
2 | ureil JoRE 1ol YeaR g7l Nl & HIETe Nl ¥ 3fUAT 9 99 g% & oy gF gw SB
g R¥E g9l HRar @redr | uefl 7 39 Jferdd A U Bl & {6 SHer 9 &S R @
RIS &3 B/ gear) b forfad Jaer qIikd R+ ol ol & |

3 39 SYASR §NT HAHTERY Bl Jfad fhar S g o afe fedr aafed &1 Saa o
BT M IGRG AMeRg USaR g Nl & AIGl el H Tol PR IRT Bl IoR /YRSl &1 dl I8
STATAT / JHTAdT ARG UM 07—05—2026 BT FIg 11.00 ol BIOR BIHL O IoR UL IR
Ihar v FiRT @efy @& uwar o8 SoR 9 Tavel W A B W URE-uE WieR e

SR IO JAfeRg USaR g Xell & Alsledl Xell, dedid dwl H Iad Uil &1 M &H I Ih
7 Rig a0l B @ amee WA fhy e |

3ITST f&=ih 13—04—2026 I A BIER G HIER IAQTeld §RT SINT 3T |

AIER | TERIEART / —
WES |HTEd fgdra Siof,
A1, 1T Fool, (fRovo) |
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9 ITaTeld HEId FHEdr fgdig Soh, desiiad 9, fotem qeeg (fRowo) |

f<1et S0 : 818635 /2026 Y Ul : 07—05—2026

# IH M YA A, FEaRN T gedaERI, S0 duiles], dedid del, e dee
(f2odo)
TRt |
ERlL|

JATH ST-d

fdwa——Section 37 of H.P. Land Revenue Act, 1954 RTSId $aTol go%il)

2l S| YE gF AT, R M qeqareRI, Sfo goieRy, dedid o, e feef
(fFovo) =1 S oQTeld H JiFels AHdeT—ua U fhar 2 b SHaT M o AfieRkg ATd
YRR YR I TR H IAH Gol B3N & Sl TeAd ol B3Il & Sfdic 3 XAl H IFBT M
ST Y 9ot B, e e &1 welf ¥ e gfemar e & 5 SoH 9 S W Qe A wad
B 2| Uil IoRE AW UedR 99 IR & ARl IR H AT A IAH b goly Iad ID
I M G PRAMT Aredl © | Uil 9 39 J|Ted ¥ Ui @ 2 P SHST A T9l BRA D
A &R B/ Uearl Bl fofRad amasl uiRkd R &1 |ur o |

3d: 39 SYABR §RT FIHERY B JAd fhar Srar © b afe fodr aafed o1 Saa e
BT M IOG 3fHelg UedR I TR S A IR H ol PR IRT DIy SoR / TaRISl 8l
I8 IATAd / Gl TRIG UL 07—05—2026 PHI FIE 11.00 Tol BIMOR BB 30T IR UL
PR FHal 2 | MUiRd emafdy & uvarq #Is SoR 9 TR Ui | 89 W U3 WaR fear
SR RIS 3T UeaR gl IR & AT IR, dedid A= § Iad uredl &1 91 Ia49 Ib
ITH M GOl BRI D AT ARG by SITeT |

3ITST T 13—04—2026 BT A BEIER T AER ATAT §RT SR 1T |

AER | FATEIRT / —
ErIS aHTRdr fadra soft,
AT, 7l Fo, (fRovo) |

g QT WERS Gl g Soh, g dol, e gegg (fRowo) |

fasTeT <o : 818636 /2026 Y Ul : 07—05—2026
SR Ao T IS o THERIgy, ardl g diem <o s\l dedia W9, e qeel
(fRowo) - TRy |
CRik|
SIGACEGI

fadwa——Section 37 of H.P. Land Revenue Act, 1954 RTSIRd gaTol GOl
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S SO <4 Ul 0 ITHERIgR, fFardl wa diem, €fo qhrh, e del, e fee
(fFov0) 9§ ST # SAFgd Sde"—ud Ud fhar 8 fb S8a o ufd &1 A/ IoRa
AT AIBTST TUTES, YSdR g 4Nl # 9 M &6l © Sl Tald &ol g3l & Sidid 31
SISl H SH® W0 Ufd BT A TFE8IGR GOl ©, Sl |el © | UIeian 1 =& sfowar faar €
& T M T THEEIGR M A IHS W0 Ul & B 7 | YT ToRd JAfeRd uear gd aer
@ WIS SRS H AUH W0 U &I A T M & qolY T+ M I ITFGEIGY qof HRAT]
Iredr 2 | Ui ¥ 39 3cTeld 9 Ui &l § fb SUe Wo ufd &1 A T B b i
& BT/ Uear] ®I faIRad amaer uiRd &= &1 HUT 3 © |

A 39 FIAER NI HAAMRY & Jrad fhar omar g & afe et aafed &1 saa
g & w0 Uit T AW oG A UCaR g gARI & HISTd qUMES H qul B dRT Dl
IOR /TARTST & Al 98 IMATeAd / ahleids dRRd U™l 07—05—2026 HI Jag 11.00 dof BIOR
BRI U SoR UYT o) AhaT & | uiRa erafr @& uvarq o8 SoR 9 TaRel Ui 9 89 W
U5 WIHR BT SR IO el YeaR g q9r1T & Aleld augs, dgdrd d=i A
I UTfelr & Uiy &1 A1 7 M I THE8IGR Gol DR b JATQY UIRA By ST |

31TST &I 13—04—2026 DI ¥R BXIER g HIBR JaTeld gIRI NI §aTT |

AIER | TRIEANT / —
HES |HTEd fgdra Sof,
A1, 1T goe], (fRovo) |

In the Court of Sh. Nishant Kumar, HAS, Marriage Officer-cum-Sub-Divisional
Magistrate, Kullu, District Kullu (H.P.)

In the matter of :

1. Sh. Deepak Patial s/o Sh. Pritam Singh Patial, r/o Ward No. 7, Near Railway Crossing,
Village Malahat, P.O. Una Malahat (206), Una, Himachal Pardesh.

2. Apurva Kumari d/o Sh. Chander Singh, r/o Village Jong, P.O. Katrain, Tehsil and
Distt. Kullu (H.P.). .. Applicants.

Versus
General Public

Subject.—Proclamation for the registration of marriage under section 15 of Special Marriage
Act, 1954.

Deepak Patial and Apurva Kumari have filed an application alongwith affidavits in the
court of undersigned under section 15 of Special Marriage Act, 1954 that they have solemnized
their marriage on 06-04-2026 and they are living as husband and wife since then, hence their
marriage may be registred under Act ibid.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objections personally or writing before this
court on or before. The objections received after 06-05-2026 will not be entertained and marriage
will be registered accordingly.
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Issued today on 06-04-2026 under my hand and seal of the court.

Seal. Sd/-
(NISHANT KUMAR, HAS),

Marriage Officer-cum-Sub-Divisional Magistrate,
Kullu, District Kullu (H.P.).

T JeTera Herae auredt fgara oofl, dedie A, foren gee, e uw

fa<TeT <o : 818637 /26 JTTHY Ul : 08—05—2026
S o g5 gF 3N gve M, Farft a gedd, <o sftm, aslia d9 e gee (Rovo)
et |
CRIk|
JTH ST

fdwg— Section 37 of H.P. Land Revenue Act, 1954 (JI51%d S&TS1 oI

S o T< gF o gwe I, Fari T geen, S dfeq, adia d9, e goog (fRovo)
9 39 QT H ST e T—UF UKD [Ha1 & b I|qa wW@o fUdr &1 1 Iora e
HIETel Je—1, UCAR G 0T H g, GOl =, Silfh ITeld g3Tl Gof & Sfdid 3 Sl 3§ D
w@o fiar &1 7 s M 91 ©, Siifd |8l 3 | ueif 4 @ sfewar faar § f6 gwg 9 gwe I
SE M SEd W@o fUar & & g1 et o JifWelkg gear gd Welr & HigTd Ie—1 # 37U
o fUar &1 A9 gHg & IO g 8B WS XM Gl PRAM drsdl © | Udl 7 39 SraTed |
il BT & IS W0 U BT A I PR b IN GG &HA- B/ UedRl B faRad
TR TR B Bl HUT DN |

3d: 39 3IATR ERT FAHERY DI Fiod fhar Srar 7 & Al fd &1 Iaa wefl & o
f9ar &1 M IS AW YSdR g WAl & HIBTA JIe—1 H ol B IRI by IoiR / TaRTol
B 1 98 SRATSd / It aRg YRl 08—05—2026 P FdT 11.00 Iol BIOR BIHY AT IolR
U FR Fhdl & | MuiRd afd & ugarq $i8 SoR @ Taxiel Ui | 8 W UeE-93 WieR
AT SR oG AT YR g 9ol & ATl je—1, dedia I ¥ Iaa il & wo
T &1 9 JgHg, S JHE IM Tol IR D IMQe UIRT B & e |

3TST f3ATd 13—04—2026 PT WX FHIER g HISR JTAd §RT SIRI §aTT |

AER | SATEIRT / —
TErIS aHed! fadra sioft,
Jedie 99, e geeg (Bovo) |

In the Court of Sub-Divisional Magistrate, Rampur Bushahr, District Shimla (H.P.)
In the matter of :

Naina Devi w/o Sh. Vinod Kumar, r/o Village Jarind, P.O. Dhar Gaura, Tehsil Rampur
Bushahr, District Shimla, Himachal Pradesh .. Applicant.
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Versus

General Public .. Respondent.
PROCLAMATION REGARDING CORRECTION OF NAME

Whereas, the above named applicant has submitted an application for the correction of her
daughter's name from "ISHIT d/o VINOD KUMAR" to "ISHITA d/o VINOD KUMAR" in the
records of Aadhar Card and all other relevant documents associated with the applicant.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding change of her name as "ISHITA d/o VINOD KUMAR" in place of "ISHIT
d/o VINOD KUMAR", they should appear before the undersigned on or before 16-05-2026 either
personally or through their authorized agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard.

Issued today on 17th day of April, 2026 under my hand and seal of the Court.

Seal. Sd/-
(HARSH AMRENDER SINGH, HAS),

Sub-Divisional Magistrate,

Rampur Bushahr, District Shimla (H.P.).

In the Court of Sub-Divisional Magistrate, Rampur Bushahr, District Shimla (H.P.)
In the matter of :

Nagalu s/o Sh. Dihanu, r/o Village Kuhal, P.O. Deothi, Sub-Tehsil Taklech, District Shimla,
Himachal Pradesh .. Applicant.

Versus

General Public .. Respondent.
PROCLAMATION REGARDING CORRECTION OF NAME

Whereas, the above named applicant has submitted an application for the correction of his
name from "NAGARU RAM s/o DIHANU" to "NAGALU s/o DIHANU" in the records of Aadhar
Card and all other relevant documents associated with the applicant.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding change of her name as "NAGARU s/o DIHANU" in place of " NAGARU s/o
DIHANU ",they should appear before the undersigned on or before 16-05-2026 either personally or
through their authorized agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard.
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Issued today on 18th day of the April, 2026 under my hand and seal of the Court.

Seal. Sd/-
(HARSH AMRENDER SINGH, HAS),

Sub-Divisional Magistrate,

Rampur Bushahr, District Shimla (H.P.).

In the Court of Sub-Divisional Magistrate, Rampur Bushahr, District Shimla (H.P.)
In the matter of :

Johni s/o Sh. Jiya Lal, r/o Village Karsholi, P.O. Narain, Tehsil Rampur Bushahr, District
Shimla, Himachal Pradesh .. Applicant.

Versus
General Public .. Respondent.
PROCLAMATION REGARDING CORRECTION OF NAME

Whereas, the above named applicant has submitted an application for the correction of his
name from "ARVIND MEHTA s/o JIYA LAL" to "JOHNI s/o JIYA LAL" in the records of
Aadhar Card and all other relevant documents associated with the applicant.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding change of his name as "JOHNI s/o JIYA LAL" in place of "ARVIND
MEHTA s/o JIYA LAL", they should appear before the undersigned on or before 16-05-2026

either personally or through their authorized agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard.

Issued today on 18th day of April, 2026 under my hand and seal of the Court.

Seal. Sd/-
(HARSH AMRENDER SINGH, HAS),

Sub-Divisional Magistrate,

Rampur Bushahr, District Shimla (H.P.).

In the Court of Sub-Divisional Magistrate, Rampur Bushahr, District Shimla (H.P.)
In the matter of :

Heeu Dassi w/o Late Sh. Hira Lal, r/o Village & P.O. Delath, Tehsil Nankhari, District
Shimla, Himachal Pradesh .. Applicant.
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Versus

General Public .. Respondent.
PROCLAMATION REGARDING CORRECTION OF NAME

Whereas, the above named applicant has submitted an application for the correction of her
name from "HEENU DASI w/o LATE SH. HIRA LAL" to "HEEU DASSI w/o LATE SH. HIRA
LAL" in the records of Aadhar Card and all other relevant documents associated with the
applicant.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding change of her name as "HEEU DASSI w/o LATE SH. HIRA LAL" in place of
"HEENU DASI w/o LATE SH. HIRA LAL", they should appear before the undersigned on or
before 16-05-2026 either personally or through their authorized agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard.

Issued today on 18th day of April, 2026 under my hand and seal of the Court.

Seal. Sd/-
(HARSH AMRENDER SINGH, HAS),

Sub-Divisional Magistrate,

Rampur Bushahr, District Shimla (H.P.).

In the Court of Sub-Divisional Magistrate, Rampur Bushahr, District Shimla (H.P.)
In the matter of :

Hritika w/o Sh. Surender Negi, r/o Village Naini, P.O. Jeori, Tehsil Rampur Bushshr,
District Shimla, Himachal Pradesh .. Applicant.

Versus
General Public .. Respondent.
PROCLAMATION REGARDING CORRECTION OF NAME

Whereas, the above named applicant has submitted an application for the correction of her
name from "REETIKA W/O SH. SURENDER NEGI" to "HRITIKA W/O SH. SURENDER
NEGI" in the records of Aadhar Card and all other relevant documents associated with the
applicant.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding change of her name as "HRITIKA W/O SH. SURENDER NEGI" in place of
"REETIKA W/O SH. SURENDER NEGI", they should appear before the undersigned on or before
19-05-2026 either personally or through their authorized agent/pleader.
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In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard.

Issued today on 20th day of April, 2026 under my hand and seal of the Court.

Seal. Sd/-
(HARSH AMRENDER SINGH, HAS),

Sub-Divisional Magistrate,

Rampur Bushahr, District Shimla (H.P.).

In the Court of Sub-Divisional Magistrate, Rampur Bushahr, District Shimla (H.P.)
In the matter of :

Anil Kumar s/o Sh. Budh Ram, r/o Village Churi, P.O. Ganvi, Tehsil Rampur, District
Shimla, Himachal Pradesh. .. Applicant.

Versus
General Public .. Respondent.
PUBLIC NOTICE/PROCLAMATION REGARDING CORRECTION OF NAME

Whereas, the above named applicant has submitted an application for the correction of his
daughter's name from "Sakhi" to "Sakshi" in the records of the Aadhar Card and all other relevant
documents associated with the applicant.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding to change his daughter's name as Sakshi d/o Anil Kumar in place of Sakhi d/o
Anil Kumar, they should appear before the undersigned on or before 20-05-2026 either personally
or through their authorized agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard and name will be recorded accordingly.

Issued today on 21st day of April, 2026 under my hand and seal of the Court.
Seal. Sd/-
(HARSH AMRENDER SINGH, HAS),

Sub-Divisional Magistrate,
Rampur Bushahr, District Shimla (H.P.).

In the Court of Sub-Divisional Magistrate, Kumarsain, District Shimla (H.P.)

Ganga Ram s/o Sh. Rupu, r/o Village Plaran, P.O. Kotla, Tehsil Kumarsain, District Shimla,
Himachal Pradesh .. Applicant.

Versus
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General Public .. Respondent.

PUBLIC NOTICE/PROCLAMATION REGARDING CORRECTION OF NAME IN
AADHAR CARD OF RUPU.

Whereas, the above named applicant has submitted an application for the correction of his
father name from Rup Ram to Rupu in the records of the Aadhar Card and all other relevant
documents associated with the applicant.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding change of name as Rupu in place of Rup Ram, they should appear before the
undersigned on or before 17-05-2026 either personally or through their authorized agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard.

Issued today on 18-04-2026 under my hand and seal of the Court.

Seal. Sd/-
(MUKESH SHARMA, HAS),

Sub-Divisional Magistrate,

Kumarsain, District Shimla (H.P.).

In the Court of Sub-Divisional Magistrate, Kumarsain, District Shimla (H.P.)

Heera Devi d/o Smt. Raksha Devi, 1/0 Village Chera, P.O. Kotla, Tehsil Kumarsain, District
Shimla, Himachal Pradesh .. Applicant.

Versus

General Public .. Respondent.

PUBLIC NOTICE/PROCLAMATION REGARDING CORRECTION OF NAME IN
AADHAR CARD OF URVASHI.

Whereas, the above named applicant has submitted an application for the correction of her
daughter from Urvanshi to Urvashi in the records of the Aadhar Card and all other relevant
documents associated with the applicant.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding change of name as Urvashi in place of Urvanshi, they should appear before the
undersigned on or before 17-05-2026 either personally or through their authorized agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard.

Issued today on 18-04-2026 under my hand and seal of the Court.

Seal. Sd/-
(MUKESH SHARMA, HAS),

Sub-Divisional Magistrate,

Kumarsain, District Shimla (H.P.).
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In the Court of Sub-Divisional Magistrate, Kumarsain, District Shimla (H.P.)

Galoru w/o Sh. Sher Singh, r/o Village Jadoon, P.O. Bhalaog, Tehsil Kumarsain, District
Shimla, Himachal Pradesh .. Applicant.

Versus

General Public .. Respondent.

PUBLIC NOTICE/PROCLAMATION REGARDING CORRECTION OF NAME IN
AADHAR CARD OF GALORU.

Whereas, the above named applicant has submitted an application for the correction of her
name of from Maloru Devi to Galoru in the records of the Aadhar Card and all other relevant
documents associated with the applicant.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding change of name as Galoru in place of Maloru Devi, they should appear before
the undersigned on or before 17-05-2026 -either personally or through their authorized
agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard.

Issued today on 18-04-2026 under my hand and seal of the Court.

Seal. Sd/-
(MUKESH SHARMA, HAS),

Sub-Divisional Magistrate,
Kumarsain, District Shimla (H.P.).

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Shimla (Rural),
District Shimla (H.P.)

In the matter of :

1. Rohan Thakur, age 46 years s/o Late Sh. Mehar Singh Thakur, r/o Sunshine Villa,
Opp. Basant Vihar, Parimahal, Kusumpti, Shimla, Tehsil & District Shimla, Himachal Pradesh.

2. Reena Thakur aged 42 years d/o Sh. Perma Nand, r/o Village Mandal (kishore), P.O.
Kuthar, Tehsil Theog, District Shimla Himachal Pradesh.

Versus

General Public

Registration of marriage under section 15 of the Special Marriage Act, 1954.
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Rohan Thakur, age 46 years s/o Late Sh. Mehar Singh Thakur, r/o Sunshine Villa, Opp.
Basant Vihar, Parimahal Kusumpti, Shimla, Tehsil & District Shimla, Himachal Pradesh and Reena
Thakur aged 42 years d/o Sh. Perma Nand, r/o Village Mandal (Kishore), P.O. Kuthar, Tehsil
Theog, District Shimla Himachal Pradesh have filed application alongwith affidavits in the court of
the undersigned stating therein that have solemnized their marriage on 28-04-2017 and are living
together as husband and wife since then, but the marriage has not been found entered in the records
of Registrar of Marriages of Gram Panchayat concerned/Municipal Corporation Shimla and
marriage be registered under the Special Marriage Act, 1954.

Therefore, objection are hereby invited from the General Public through this notice, that if
anyone has any objection regarding registration of this marriage then they can file their objections
personally or in writing before the court of undersigned on or before one month of publication of
this notice. After that no objection shall be entertained and marriage will be registered accordingly.

Issued under my hand and seal of the court today on 20-04-2026.

Seal.
Sd/-
Additional District Registrar of Marriages
cum-Sub-Divisional Magistrate, Shimla (Rural).

In the Court of Sh. Upender Kumar, Assistant Collector Ist Grade, Nahan, Tehsil Nahan
District Sirmaur, Himachal Pradesh

In the matter of :

Sh. Gurmeet Singh s/o Sh. Om Prakash, r/o Village Salani, P.O. Sainwala, Tehsil Nahan,
District Sirmaur, Himachal Pradesh .. Applicant.

Versus
General Public .. Respondent.

Subject.—Application for Correction of name in Aadhar Card of applicant's son Sh. Gautam Singh.

Whereas, Sh. Gurmeet Singh s/o Om Sh. Prakash, r/o Village Salani, P.O. Sainwala, Tehsil
Nahan, District Sirmaur, Himachal Pradesh has filed an application alongwith copy of his son's
Aadhar Card, affidavit by applicant, Birth Certificate, Bonafide Himachali, Copy School
Certificate, Copy of Pariwar Register in the court of the undersigned to correct his son's name as
Sh. Gautam Singh s/o Sh. Gurmeet Singh in place of Gautama Singh s/o Sh. Gurmeet Singh in his
Aadhar Card.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding to correct the name of applicant's son's as Sh. Gautam Singh s/o Sh. Gurmeet
Singh in place of Gautama Singh s/o Sh. Gurmeet Singh in his Aadhar Card then they should
appear before the court of undersigned on or before 07-05-2026, either personally or through their
authorized agent.
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In the event of their failure to do so, it would be deemed that there are no objections and
order shall be passed ex-parte without affording any further opportunity of being heard.

Issued under my hand and seal of the court on this 09-04-2026.

sd/-

Seal. (UPENDER KUMAR),
Tehsildar-cam-Executive Magistrate,

Nahan, District Sirmaur (H.P.).

In the Court of Executive Magistrate, Amb, Tehsil Amb, Distt. Una (H.P.)

Smt. Usha Devi, age 62 years w/o No. 13615995K, Ex. Hav. Sham Kumar Minhas, r/o
Vill. Thara, P.O. Panjoa Ladoli, Tehsil Amb, Distt. Una (H.P.) . .Applicant.

Versus

General Public

Application under Section 13(3) of Birth and Death Registration Act 1969, Smt Usha Devi
age 62 years w/o No. 13615995K Ex. Hav. Sham Kumar Minhas, r/o Vill. Thara, P.O. Panjoa
Ladoli, Tehsil Amb, Distt. Una (H.P.) has preferred an application to the undersigned for correction
of name and date of birth of myself in the record of Army documents and was entered wrongly be
correct as Usha Devi and date of birth as 03 Oct 1963 instead of Uma and date of birth as 28
March 1968 in above address in the record of Army.

Therefore, through this proclamation the General public is hereby informed that any person
having any objection for entry of name and date of birth mentioned above, may submit his
objection in writing in this court within prescribed period and application will be decided
accordingly.

Given under my hand seal of the court on this 20th day of April, 2026.
Seal. Sd/
Executive Magistrate,
Tehsil Amb, Distt. Una (H.P.).

CHANGE OF NAME

I, Rameshwari Devi d/o Sh. Musu Ram Bhagra, Residing at Flat No. 1B Tranquility
Apartments, Tutikandi, Shimla-171 004 declare that my name has been wrongly entered in my
PAN Card as Rameshwari Devi Sood and my father's name entered wrongly as Banarsi Das Sood
whereas my correct name is Rameshwari Devi and my father's name is Musu Ram Bhagra. All
concerned please note.

RAMESHWARI DEVI

d/o Sh. Musu Ram Bhagra,

Residing at Flat No. 1B, Tranquility Apartments,
Tutikandi, Shimla-171 004.
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CHANGE OF NAME

I, Sunita Devi w/o Sh. Ramesh Chand, r/o V.P.O. Raipur, Teh. Bhattiyat, Distt. Chamba
(H.P.) declare that in my Aadhar Card bearing No. 9194 8621 2503, my name is wrongly entered as
Sumita Devi. Whereas, my correct name is Sunita Devi. Please note.

SUNITA DEVI

w/o Sh. Ramesh Chand,

r/o V.P.O. Raipur, Teh. Bhattiyat,
Distt. Chamba (H.P.).

CHANGE OF NAME

I, Ram Sharma s/o Sh. Mela Ram Sharma, r/o Vill. Barla, P.O. Bachunchh, Teh. Rohru,
Distt. Shimla (H.P.) declare that I have changed my minor son's name from Mans Sharma (Old
Name) to Manas Sharma (New Name). All concerned please may note.

RAM SHARMA

s/0 Sh. Mela Ram Sharma,

r/o Vill. Barla, P.O. Bachunchh,
Teh. Rohru, Distt. Shimla (H.P.).

CHANGE OF NAME

I, Nisha Devi aged 33 years w/o Sh. Gurmail Singh, r/o Village Gularwala, P.O. Karuana,
Baddi, Distt. Solan (H.P.)-173 205 declare that my daughter's correct and leagal name is Pranshi &
D.O.B. 26-01-2019 but in Aadhar Card her name is mentioned as "Baby Two of Nisha", having
Aadhar No. 9518 6100 7354, which in wrong now, I want to correct my daughter name in Aadhar
Card as Pranshi. Please concerned note.

NISHA DEVI

w/o Sh. Gurmail Singh,

r/o Village Gularwala, P.O. Karuana,
Baddi, Distt. Solan (H.P.)-173 205.

CHANGE OF NAME

I, Gitan Devi w/o Sh. Kanshi Ram, r/o Village Patera, P.O. Didwin, Teh. Barsar, Distt.
Hamirpur (H.P.) declare that I have changed my name from Gita Devi to Gitan Devi. I shall be
known as Gitan Devi for all purposes in future. All concerned please note.

GITAN DEVI

w/o Sh. Kanshi Ram,

r/o Village Patera, P.O. Didwin,
Teh. Barsar, Distt. Hamirpur (H.P.).
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CHANGE OF NAME

I, Viri Singh s/o Late Sh. Chhitru Ram, r/o Village Badoi, P.O. Pounta, Teh. Sarkaghat,
Distt. Mandi (H.P.) declare that I have changed my name from Beer Singh to Viri Singh. I shall be
known as Viri Singh for all purposes in future. All concerned please note.

VIRI SINGH

s/o Late Sh. Chhitru Ram,

r/o Village Badoi, P.O. Pounta,
Teh. Sarkaghat, Distt. Mandi (H.P.).

CHANGE OF NAME

I, Anuradha w/o Sh. Jagdish Singh, r/o Village & P.O. Kothi, Teh. Kalpa, Distt. Kinnaur
(H.P.) declare that I have changed the name of my minor daughter from "Baby one of Anuradha" to

Adisha Negi for all future purposes.All concerned please note.

ANURADHA

w/o Sh. Jagdish Singh,

r/o Village & P.O. Kothi,

Teh. Kalpa, Distt. Kinnaur (H.P.).

CHANGE OF NAME

I, Jeet Bahadur s/o Sh. Shu Tamang, r/o Village Sehal, P.O. Sehal, Teh. Baijnath, Distt.
Kangra (H.P.) declare that in my Aadhar Card, my name entered as Jeet Bhadur is incorrect. That
my correct name is Jeet Bahadur. Concerned note.

JEET BAHADUR

s/o Sh. Shu Tamang,

r/o0 Village Sehal, P.O. Sehal,

Teh. Baijnath, Distt. Kangra (H.P.).

CHANGE OF NAME

I, Loveleen Ranjan w/o Sh. Alok Ranjan, r/o Sood Villa Ground Floor, Lane 15, Sector 4
New Shimla declare that my name in educational records of my daughter is wrongly entered as
Loveleen Sood. My correct name is Loveleen Ranjan. All concerned may note.

LOVELEEN RANJAN
w/o Sh. Alok Ranjan,

r/o Sood Villa Ground Floor, Lane 135,
Sector 4, New Shimla.
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CHANGE OF NAME

I, Vijay Kumar Rana s/o Sh. Gopal Singh Rana, r/o Village Tika Bani, P.O. Yol, Tehsil
Dharamshala, District Kangra (H.P.) father of my minor daughter, declare that her name was
entered as "Baby Two of Shivani Garg" in Aadhar Card. Her correct name is Alishka Rana. All
concerned note it.

VIJAY KUMAR RANA

s/o Sh. Gopal Singh Rana,

r/o Village Tika Bani, P.O. Yol,

Tehsil Dharamshala, District Kangra (H.P.).

CHANGE OF NAME

I, Kamal Sharma (New Name) s/o Late Sh. Nameshwar Sharma, r/o Village Subhot, P.O.
Tattapani, Sub-Tehsil Bagshad, Tehsil Karsog, Distt. Mandi (H.P.)-175 009 declare that I have
changed my name from Sharma Kamal (Previous Name) to Kamal Sharma (New Name). All
concerned please may note.

KAMAL SHARMA

s/o Late Sh. Nameshwar Sharma,

r/o Village Subhot, P.O. Tattapani, Sub-Tehsil Bagshad,
Tehsil Karsog, Distt. Mandi (H.P.)-175 009.

CORRECTION OF NAME

I, Sagar s/o Sh. Anil Varma, r/o Vill. Bassi, P.O. & Tehsil Bhoranj, Distt. Hamirpur (H.P.)
declare that in birth certificate of my son, his name, my name & my wife's names are wrongly
entered as Angat Kumar, Sagar Verma & Pushpa Verma respectively. Whereas, correct name of
my son is Angat Kumar Varma, my correct name is Sagar & my wife's correct name is Pushpa. All
concerned please note.

SAGAR

s/o Sh. Anil Varma,

r/o Vill. Bassi, P.O. & Tehsil Bhoranj,
Distt. Hamirpur (H.P.).

CORRECTION OF NAME

I, Tripta Rani w/o Sh. Desh Raj, r/o Vill. Manihal, P.O. Chabutra, Tehsil Sujanpur, Distt.
Hamirpur (H.P.) declare that in birth certificate of my son his name is wrongly entered as Gaurav &
my name is also wrongly entered as Tripta. Whereas, correct name of my son is Gaurav Daroch &
my correct name is Tripta Rani. All concerned please note.

TRIPTA RANI

w/o Sh. Desh Raj,

r/o Vill. Manihal, P.O. Chabutra,

Tehsil Sujanpur, Distt. Hamirpur (H.P.).
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CORRECTION OF NAME

I, Yandasi w/o Sh. Sher Singh, r/o Vill. Katera, P.O. Panihar, Tehsil Banjar, Distt. Kullu
(H.P.) declare that my son's name is wrongly entered as Sanju in Aadhar Card. Now, I intend to
correct my name as Sanjeev Kumar in Aadhar Card. Concerned note it.

YANDASI

w/o Sh. Sher Singh,

r/o Vill. Katera, P.O. Panihar,
Tehsil Banjar, Distt. Kullu (H.P.).

CHANGE OF NAME

I, Ashutosh Dogra s/o Sh. Jagat Ram, r/o Village & P.O. Amman, Tehsil Bhoranj, Distt.
Hamirpur (H.P.) declare that I have changed my minor daughter's name from Angel to Angel
Dogra for all purposes in future. All concerned please note.

ASHUTOSH DOGRA

s/o Sh. Jagat Ram,

r/o Village & P.O. Amman,

Tehsil Bhoranj, Distt. Hamirpur (H.P.).

CHANGE OF NAME

I, Ravinder s/o Sh. Sohan Lal, r/o Village Jabal, P.O. Gaonsari, Tehsil Chirgaon, Distt.
Shimla (H.P.) declare that I have changed my minor son's name from Abajit (Old Name) to
Abhijeet (New Name). All concerned please may note.

RAVINDER

s/o Sh. Sohan Lal,

r/o Village Jabal, P.O. Gaonsari,
Tehsil Chirgaon, Distt. Shimla (H.P.).

CORRECTION OF NAME

I, Fula Devi w/o Sh. Sher Singh, r/o Vill. Katera, P.O. Panihar, Tehsil Banjar, Distt. Kullu
(H.P.) declare that my name is wrongly entered as Yandasi in my Aadhar Card. Now, I intend to
correct my name as Fula Devi in Aadhar Card. Concerned note it.

FULA DEVI

w/o Sh. Sher Singh,

r/o Vill. Katera, P.O. Panihar,
Tehsil Banjar, Distt. Kullu (H.P.).
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CHANGE OF NAME

I, Vinod s/o Sh. Hiru Ram, r/o Jethna , Tikkar, Distt. Solan (H.P.)-173 217 declare that I am
father of my minor male child and my wife's name is Veena. I have changed my minor male child
name form "Baby of Veena" to Shaurya. Now, the child shall be known and recognized by the
name as Shaurya for all purposes. All concerned please may note.

VINOD

s/o Sh. Hiru Ram,

r/o Jethna , Tikkar,

Distt. Solan (H.P.)-173 217.

CORRECTION OF NAME

I, Usha Devi w/o No. 13615995K Ex. Hav. Sham Kumar Minhas, Vill. Thara, P.O. Panjoa
Ladoli, Tehsil Amb, Distt. Una (H.P.) declare vide affidavit No. 534/NT, date 25-03-2026 before
Executive Magistrate, Amb that in my husband's army service record my name has been wrongly
entered as Uma & D.O.B. as 28-03-1968, whereas my correct name is Usha Devi & correct D.O.B.
is 03-10-1963. All note please.

USHA DEVI

w/o Sh. Sham Kumar Minhas,
Vill. Thara, P.O. Panjoa Ladoli,
Tehsil Amb, Distt. Una (H.P.).

CORRECTION OF NAME

I, Birendra Kumar s/o Sh. Mehar Singh, r/o V.P.O. Ichhi, Tehsil & Distt. Kangra (H.P.)
declare that in my Aadhar Card my name is wrongly entered as Birender Kumar instead of Birendra
Kumar. Both names are of one and same person. Concerned please note it.

BIRENDRA KUMAR

s/o Sh. Mehar Singh,

r/o V.P.O. Ichhi,

Tehsil & Distt. Kangra (H.P.).

CORRECTION OF NAME

I, Bindra Devi w/o Sh. Parsinda Ram, r/o Village Daloh, P.O. Tihri, Tehsil Khundian, Distt.
Kangra (H.P.) declare that my name in my Aadhar Card No. 4436 3045 0084 is wrongly entered as
Bainu Devi. Whereas, my correct name is Bindra Devi. All concerned please note.

BINDRA DEVI

w/o Sh. Parsinda Ram,

r/o Village Daloh, P.O. Tihri,

Tehsil Khundian, Distt. Kangra (H.P.).
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CHANGE OF NAME

I, Arpna w/o Sh. Rakesh Rana, r/o H. No. 111/10, Handeti, P.O. Township BBMB Colony,
Sunder Nagar, Teh. Sunder Nagar, Distt. Mandi (H.P.) declare that [ have changed my name from
Arpna Rana to Arpna.

ARPNA

w/o Sh. Rakesh Rana,

r/o H. No. 111/10, Handeti,

P.O. Township BBMB Colony, Sunder Nagar,
Teh. Sunder Nagar, Distt. Mandi (H.P.).

CHANGE OF NAME

I, Aarush Singh Sabharwal (UIN-8668 6180 7799), s/o Sh. Amandeep Singh Sabharwal, 1/o0
House No. 397/7, Aman Cottage, Mall Road, Nahan, Distt. Sirmaur (H.P.) declare that I have
changed my name from Aarush Sabharwal to Aarush Singh Sabharwal, due to variation in my
Passport. All concerned correct it as Aarush Singh Sabharwal.

AARUSH SINGH SABHARWAL

s/o Sh. Amandeep Singh Sabharwal,

r/o House No. 397/7, Aman Cottage, Mall Road, Nahan,
Distt. Sirmaur (H.P.).

CORRECTION OF NAME

I, Naino Devi w/o Sh. Ashok Kumar, r/o Village Manola, P.O. Goli, Tehsil Dalhousie,
District Chamba (H.P.) declare that in my Aadhar Card bearing No. 3673 5046 1587, my name is
wrongly entered as Koushlya Devi. Whereas, my correct name is Naino Devi. I shall be known as
Naino Devi for all purposes in future. All concerned please note.

NAINO DEVI

w/o Sh. Ashok Kumar,

r/0 Village Manola, P.O. Goli,

Tehsil Dalhousie, District Chamba (H.P.).
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CORRECTION OF NAME

I, Man Bahadur s/o Sh. Chander Bahadur, r/o Vill. Bassi, P.O. & Tehsil Bhoranj, Distt.
Hamirpur (H.P.) declare that in birth certificate of my daughter Ankita, my name is wrongly
entered as Man Bhadhr & my wife's name is also wrongly entered as Sumitr. Whereas, my correct
name is Man Bahadur & my wife's correct name is Sumitra Sunar. All concerned please note.

MAN BAHADUR

s/o Sh. Chander Bahadur,

r/o Vill. Bassi, P.O. & Tehsil Bhoranj,
Distt. Hamirpur (H.P.).

CHANGE OF NAME

I, Jaggi Devi w/o Late Ramesh Kumar, r/o Vill. Jhalwari, P.O. Thana, Sub-Tehsil Jangla,
Distt. Shimla (H.P.) declare that I have changed my name from Jag Devi (Old Name) to Jaggi Devi
(New Name). All concerned please may note.

JAGGI DEVI

w/o Late Ramesh Kumar,

v/o Vill. Jhalwari, P.O. Thana,
Sub-Tehsil Jangla, Distt. Shimla (H.P.).

CORRECTION OF NAME

I, Salochana Devi w/o Sh. Jovan Lal, r/o Ward No. 3, Village & P.O. Phatahar, Tehsil
Baijnath, Distt. Kangra (H.P.) declare that in my Aadhar Card, my name entered as Salochna Devi
is incorrect. That my correct name is Salochana Devi. Concerned note.

SALOCHANA DEVI

w/o Sh. Jovan Lal,

r/o Ward No. 3, Village & P.O. Phatahar,
Tehsil Baijnath, Distt. Kangra (H.P.).

CHANGE OF NAME

I, Pooja w/o Sh. Balbir Singh, r/o Prakash Kunj, Cemetry Road Sanjauli, Shimla (H.P.)
declare that [ have changed my name from Reena (UIN-7996 5488 4837) to Pooja due to variation
in name in my documents. All concerned please note.

POOJA
w/o Sh. Balbir Singh,
r/o Prakash Kunj, Cemetry Road Sanjauli, Shimla (H.P.).
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CORRECTION OF NAME

I, Alok Ranjan s/o K.L. Sood, r/o Sood Villa, Ground Floor, Lane 15, Sector 4, New Shimla
(H.P.) declare that my name in educational records of my daughter is wrongly entered as Alok
Ranjan Sood. My correct name is Alok Ranjan. All concerned make note.

ALOK RANJAN

s/o K.L. Sood,

r/o Sood Villa, Ground Floor, Lane 15,
Sector 4, New Shimla (H.P.).
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